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(e) has the Bank reported the 
matter to the police complaining 
about the fraud, knowing fully well 
that keeping fake currency (dollar) is 
a crime, and if not why; and

(f) what action Government have 
taken/proposed to take against aU 
the persons/bank officials involved 
in this fake foreign exchange deal?

THE MINISTER OF STATE! IN 
THE MINISTRY OF FINANCE (SHRI 
ZU LFIQU AHULL AH): (a) to (c) The 
Union Bank of India has reported that 
on L'Sth Novem^r, 1978, its Asaf Ali 
Road (New Delhi) branch had ex­
changed at the request of one IVhss 
Roswitha Anneli&se, u foreign national, 
five currency notes of U.S. $ 100 each 
for a sum of Rs, 4025/-. The bank later 
came to know that tho dollar currency 
note,-, were forged, The bank has fur­
ther ̂ reported that Miss Ro«w:tha /n* 
neliese was not personally known to 
the Regional Maneegr of the bank and 
that she was brought to the Lank by 
a customer of its Varanasi branch. 
As the normal practice of the bank iu 
to identify the person with the help of 
the passport which was done in this 
case, the question of verifying antece 
dents of Miss Roswitha did not arise.

(d). The Delhi address of Miss Ros- 
witha given on the voucher, on en­
quiry, later on, turned out to be in­
com e!

(e) and (t). Since the amount has 
subsequently been reimbursed by a re* 
Presen tative of the customer of the 
hank who brougnt Miss Roswitha An> 
fceliese to the Bank for exchanging the 
currency, the bank has not taken eny 
further action *n the matter
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DeposMa lit Five Lakhs and above 
made with M l Offices at Haryawa

7«4«. SHHl KANWAR LAL GUPTA: 
WiU the DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE be 
pleased to refer to the renly given to 
Unstarred Question No. 1762 on 2nd 
March, 1979 an.d state: .

(a) why the Government has not 
made inquiries to the remaining 33 
cases though the matter has been 
going on for the last one year;

<b) the details of the progress 
made 00 far in these 38 cases;

(*) the names and addresses of
these 38 cases along with the amounts

deposited by them in the Post Offices 
during 1974;

(d) has Government pursued the 
matter regarding the movements of 
14$ lakhs deposited in three fictitious 
names;

(e> why no inquiry was made from 
the post office officials at that time 
and other relevant persona regarding 
these and other deposits m far; and

(f) the names and addresses along 
with the amount of deposits of Rs. 5 
lakhs and above with post offices of 
Haryana during 1975 and 1976 also?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
ZULFIQUARUIJ AH): (a) to <c;. In
the earlier replug given to Unstarred 
Question no. 1732 on 2-3-1979 it had 
been mentioned that enquiries in. ?8 
cases out of 85 cases given in the list, 
had been completed. Information pre­
sently available indicates that en­
quiries in respact of 34 deposits now 
pending enquiries, are in progress. The 
details of these deposits are given in 
the Statement enclosed.

(d) the Income*tajr authorities are 
making further inquiries to find the 
sources of these deposits.

(e) Inquiries with the Pest Office 
officials and other relevant persons are . 
being made whenever considered 
necessary.

(f) These details have not yet been 
collected by the Income tax authorities.

St. Na»e of the depositor Date of Atoonatof
No. Deposit Depocit

R*.
ComfiemujfA.O.Pt.IFims

r Jmdal India (P) Ltd. Hiawr through Sh. Jtnardhan D»* . 99-4-74 5,00,000

2 Eicorts Ltd., Faridabad . . . . . . . *-5-73 30<00,<*>0
3 Good-Year tndi* Ltd. Faridabad. . . . March/ 44,50****April

*974




